251

Jamia Milia

JAMIA MILLIA ISLAMIA BILL, 1988

THE DEPUTY CHAIRMAN. Now
wea Will take up the Jamia Mjllia Is-
lamia Bill, 1988. Shri P. Shiv Shan-
ker. Since the Minister is not lere,
we ‘will take up the next Bill.

SHRI DIPEN GHOSH (West Ben-
gal). Madam_thers is no Minister to
move the Bill. Where ig the Minister?
What is he doing? (Interruptions) She has

called the Minister: she hag not calkd
Shri Laxmi Narain,

SHR1 SUBRAMANIAN SWAMY
(Uttar Pradesh): Where is the Minis-
ter?

SHRT ATAT. BIHARI VAJPAYEE
(Madhya pradeshy: Madam, we are
taking up the Jamia Millia Islamia
Bill, The Minister shoulq have been

. here,

SHR] DIFEN GHOSH: Where is the
Minister?

SHRI SUBRAMANIAM SWAMY:
Has the Minister resigned? (Interrup-
tionsy Madam, adjourn the House
for five minutes for the Minister, It
is happening oo often,

SHR1 M, S, GURUPADASWAMY
{Karnataka): The Government is
treating the House with contempt.
There is no Government here,

SHR] DIPEN GHOSH: It ig a serious
matter,

SHR] M. S. GURUPADASWAMY:
You should pull up the Government,
There is no Government here, Madam.
It is a very serious matter,

SHRI DIPEN GHOSH: You adjourn
the House ang send for the Mijnister,

SHR} SUBRAMANIAN SWAMY:
You adjourn the House.
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THE DEPUTY CHAIRMAN. Since

the Minister is not here, I adjourn the
House for fifteen minutes,

The House then adjourned ag
seven minutes past twelve
of the clock,

The House reassembled at twenty-
two minutes past twelve of the clock,
The Deputy Chairman in the Chair.

JAMIA MILLIA BILL, 1988—Coatd.

SHRI M. S. GURUPADASWAMY:
Madam, may I make a submission?
I think, this sort of thing should not
happen again. -

Absence of the Minister should not
happen again. Please pull up the
Government. I am so sorry that this
has happened.

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P.
SHIV SHANKER): Madam, I am
highly regretful for not being here
on time. I might give very valid
reasons but that is no answer. Though

I consider I have valid reasons, it
would be unfair for me to assign
reasons for the delay. 1 take it as

though it is a clear lapse on my part.
I am entirely in the hands of the
House. But T profusely regret for
having been delayed to be here.

SHRI GHULAM RASOOL MATTO

(Jammu and Kashmir): We should
accept the Minister's explanation
and treat the matter as closed.

. (Interruptions). ..

SHRI P. SHIV SHANKER: I said,
I am entirely in the hands of the
House. (Intdrruptions)

THE DEPUTY CHAIRMAN: The
Minister has expressed his regret for
not being here on time... (Interrup-
tions). ...

‘.
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SHRI P. SHIV SHANKER: It the
House woulq like to punish me, I
am prepared to take the punishment.
I would not like to give any reasons
which wil]l be invalid according to
me. However, justified they may be
it will not be proper. That is why,
I said, I am entirely in the hands of
the House.

THE DEPUTY CHAIRMAN. Now,
the. Minister will move the Motion.

SHRI P. SHIV SHANKER: Madam,
I move:

“That the Bill to establish and
incorporate a teaching University
in the Union territory of Delhi and
to provide for matters connected
therewith or incidental thereto, be
taken into consideration.”

Before the House begins a general
discussion on the Bill, I think it is
necesary for me to give a brief
backgroung of the proposal for the
benefit of the homn. Members. The
Jamia was founded at Aligarh in
1920 during the Khilafat and Non-
Cooperation movements in response
to Mahatma Gandhi’s call to boycott
all Government-supported educational
institutions. Among those whoe enthu-
siastically responded to this call were

Shaikhul Hing Mawlana Mahmud
Hasan, Mawlana Muhammed  Ali.
Hakim Ajmal Khan, Dr. Mukhtar

Ahmed Ansari, Mawlana Abul Kalam
Azad, Mr. Abdul Majeed Khawaja
and Dr. Zakir Husain. The founding
fathers of Jamia believed that the
education in India should be in
Indian hands and should be entirely
free from the foreign influence which
had sapped the initiative and inde-
pendence of the character of the
youth.

The Jamia moved from Aligarh to
Delhi in 1925. In 1926 when Dr. Zakir
Husain returmned fromn Germany, he
was made the Shaikh-ul-Jamia (Vice-
Chancellor) and he started to give
a new shape to the activties of the
Jamia. He not only prepared the
blue-print of basic edncation, also
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known as Gandhijis> Wardha Scheme,
experi-
ment of this Scheme in the Jamia.
The Jamia became a national insti-
tution providing a conducive atmos-
phere for the development of indigen-
ous system of education, promotion
of national integration and opposition
to the British rule.

After the first wave of enthusiasm
created by the non-cooperation move-
ment of the early twenties had sub-
sided. public funds which were pour-
ing in to help Jamia stopped. Dr.
Zakir Hussain inherited the institu-
tion without funds ang proper build-
ing but he had generated tremendous
enthusiam and patriotism. Gandhiji
advised the senior teachers

of the
Jamia to form: themselves into a
society and to devote their lives to
building up the institution. Under

Gandhiji’s advice, most of the senior
teachers of the Jamia formed them-
selves into a society and took a
pledge to serve the institution for at
least 20 years on a monthly salary
not exceeding Rs, 150, In actual prac-
tice, all except one'or two, received
less than Rs. 100 per month. Dr.
Zakir Hussain’s salary being Rs. 80
per month. Thus, Dr, Zakir Hussain
became head of the Jamia imposing
on himself all the duties and respon-
sibilities of a leader but forsaking his
right to any privilege or special con-
sideration. They alsg recelved great
moral support from Mahatama
Gandhi who said, “Jamia has to run.
If you are worried about its finances,

I will go round with a begging
bowl.” A large number of people
sacrificed » their comforts and even
depriveg their chjldren of food and

clothing in order to collect and con-
serve resources for the Jamia. This
is a uniqua storv of sacrifice, service
and devotion t¢ the cause of educa-
tion and nationdlism. The Jamia
Millia Islamia started with a residen-
tial college vith undergraduate cour-
ses in Arts and Science in 1928. The
Jamia prepared ils plan of develop-
ment and it was decided that school
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education including primary educa-
tion should be given prionty. There-
after, a high school with primary
and secondary sections was esta-
blished in 1939. The Jamia was regis-
tered as a society under the Societies
Act 1860. The Jamia started its pre-
sent Okhla campus in 1940 and has
beeh constantly growing since then.
Aiter India achieved independence,
the question of recognition of the
degrees and diplomas of the Jama
Millia Islamia came up for conside-
ration ot the Government. The official
recognition for the  academic program-
mes of the Jamia was given in 1951
when its ‘Sandh” degree was reco-
gnised equivalent to B.A. and its
‘teachers’ traing course was recog-
nised equivalent to B.T. afier taking
into consideration the historic back-
ground of the institution and its
contributions in the field of higher
education and research on the advice
of the University Grants Commis-
sion. The Jamia was declared in
June 1962 as a deemed university
under section 3 of the U.G.C. Act.
As a deemed university, it became
entitleq to all benefits and privileges
of a statutory university including
the right to confer its own degree,
Ever gince the Jamia Millia Islamia
was declared as a deemed university,
it hag been continuously diversifying
its academic programines to meet the
changing needs of the time. Apart
from running the nursery, middle
"and senior secondary schools and
polytechnics, the Jamia at present
offers diplomas in undergraduate,
postgraduate and doctoral courses in
several disciplines such as Natural
Sciences, Social Sciences, Humanities,
Mass Communication. Engineering
and Technology etc. The Mass Com-
munication Research Centre was set
up in collaboration with the York
University of Canada and is the first
of its kind in the country, offering
postgraduate courses in Mass Com-
munication, that is radio, film and
television. Today, in the Indian adu-
cational system. the Jamia Millia
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Islamia represents. , fine  example  of
providing intergrated education from
eiementary  level (o doctoral level,
The Jamia hag made a gsignificant
contribution in the field of extension
programmes. The Jamia may well
claimy to be one of the pioneering in-
stitutions of adult education and ex-
teusion 1 this country. It started its
experiment in thig field in 1938 and
established the “Edare Taleem Aur
Tarakki”. When special emphasis was
given to adult education by the Gov-
ernment, a Centre of adult and con-
tinuing education was established in
the Jamia which revitalised its old
traditions. Today, thig cenire is run-
ning adult education centres in the
nearby areas. It also tunctions as a
State resource Centre to provide
support to adult education programme
in the Union Territory of Delhi. Ils
educa-
tion in a healthy atmosphere to
women and children of deprived
classes living in the walled city of
Delhi. The Jamia is thus making a
significant contribution to the gocial
ang educational advancement of {he
deprived sectiong of the society.
During the last few years. a feeling
has grown that consideving the his-
toric character of the institution and
itg services to the nation, the gtatus
of a deemed university institution
is not adequate. There- has, therefore,
been a demand from the academic
community of the Jamia its authori-
ties and the society in general that
it should be granted the status of a
full-fledged statutory university
through an Act of Parliament to en-
able it to grow and achieve excellence
in the field of higher education. The
Government has carefully considered
the issue in consultation with the
University Grants Commission, the
Chancellor of the Jami® Millia
Islamiaz and a few eminent educa--
tionists, etec. Considering the genesis
of the Jamia as 'a national instilu-
tion, its contribution to the
freedom; struggle, its history
of Selfless service and its - secular
character, the Government has come
to the conclusion that Jamia hag to
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be converteq mto a statutory univer-
sily through an Act of Parliament.
The grant of Centrai Universily
.statug to the Jamia will enable it to
achieve excellence in its teaching,
research and extension programmes.
The present Bill seeks to establish
ang incorporale the Jamia Milla
Islamia into a statutory university
and  dissolves the Jamia  Millia
Islamia Society. Delhi.

The powers. functions and manage-
ment structure of the Umiversity
would be practically similar to those
of other Central Universities. The
University 'will be open to persons of
either sex and whatever race. caste,
creed or class. However, appropriate
reservations could be made for Sche-
duled Caste. Scheduled Tribe and
physically handicapped persons and
women, ete.

The President of Indiu will be the
Visitor of the University who will
appoint the Vice-Chancellor on the
recommendation of a Selection Com-
mittee appointed for the purpose.
The Visitor will also exercise general
supervisory powers over the {unc-
tioning of the University. The Annual
Report and the Annual ' Accounts of
the University as audited by the
Comptroller and Auditor Genera] of
India w«ill be placed befone Parlia-
ment.

As 1 any other Central Umiversity,
the University shall have {he Amir-i-
Jamia (Chancellor). the Shaik-ul-
Jamia  (Vice-Chancellor) the Naib
Shaikh-ul-Jamia (Pro-Vice-Chancel-
lor), the Musaiiill (Registrar), the
Deans of Faculties, the Dean of 3iu-
dents Welfare, the Finance Officer
and other officers as Officers of the
University. The Anjuman (Court), the
Majlis-Muntazimah (Executive Coun-
cil). the Majlis-e-Talimi (Academic
Council) the Majlis-e-Maliyat (Fin-
ance Committee). the Faculties, the
Planning Board, ete. will be the
authorities of the University. We
have also made a provision in the
Bill that until the authorities of the
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University are conslituted m accord-
tnce with the provisions of the Act,
the  authorities functioning  immedia-
tely before such commencement shail
continue to exercise all the powers
and perform all the functions under
this Act.

The first Statutes of the Univer-
sity have been appended to the Bill
The Visitor will have power to make
new or additional statutes or amend
or repeal the first statutes dunrng
the first three years immediately
afler the commencement of the Act
The regulations and byelaws in force
from time tg time before the com-
mencement of this Act will be the
first ordiances of the University and
these may be amended; repealed or
added 10 at any time Dby the Execu-
tive Council.

I do hove that with the passing of
the present Bill, the Jamja Millia
Islamia will get its due recognjtion
ang will fulfil the aspirations of the
academic community of the Jamija and
its other well-wishers. [ am sure that
Members from all gections of the
House will support this measure who.
lcheartedly,

With these words. 1 beg {0 move
that tha Jamia Millia Islamic Bili.
1988 may Le taken into consideratjon.

The question 1was proposed.

THE DEPUTY CHAIRMAN: The
Business Advisory Commitiez has
given only one houy for this and there
are fen names, 1 request the hon
Memherg o be brief and precise, Shri
Ram Jethmalani, (Interruptjon), The
Fouse will skip the lunch-breaik today.

SHRI M., S, GURUPADASWAMY:
It was not derided thera, We ¢an Ge
cideq it later, but not today.

THE DEPUTY CHAIRMAN In the
last ..

SHRI M. s. GURUPADASWAMY:
Yes, 1 was bresen{, It was not decid.
ed, :
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THE DEPUTY CHAIRMAN: Will
you please allow me to speak? 1t was
decided thaf pecause there is a lot of
business anq because we could not
take up Governmeni business in the
first and the second weeks we would
alsg do ag the Lok Sabha had decided
to. It wag decided that jusi as Lok
Sabha hag done, we woulg alsg do it
here,

SHR] M. S, GURUPADASWAMY:
But 1 understand, not for the entire
Session,

THE DEPUTY CHAIRMAN: For
the entire Session; if hag peen decid-
ed,

SHRI M. S. GURUPADASWAMY:
To sit longer later, not to skip lunch
all the time, not everyday.

THE DEPUTY CHAIRMAN: 1y that
casa ] will allow today five minules
each,

~ SHRI M. 5. GURUPADASWAMY:
My understanding of what we had de-
cided wag that we could sit longer, it
necessary, in the evening,

THE DEPUTY CHAIRMAN: 1
have {he recorgq of the minules here,

“The Committea also recommend.
ed that the sittings of the Rajya
Sabhy fixeq for Thursday. the 23th
and Friday, the 26th August 1988 pe
cancelled. The House may gt during
lunch hour and also sit late every-
day till the end of the current Ses.
sion apg when neccessary,”

It is very clear, ang you are a
member of that, The decision is on
record,

SHRI GHULAM RASOOL MATTO:
It has been circulated also.

SHRI RAM JETHMAILANI (Karna-

taka): Madam, I {ake it that about
ten to fifteen minutes would be in
order. ..,

THE DEPUTY CHAIRMAN: Exclud

ing this brief intervention, one hour,

[ RAJYA SABHA]
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SHRI RAM JETHMALANI. Madan,
1 must congratulate my f{riend, Shri
Shiv Shanker, as indeed the Govern.
ment of which he is a member. for
having brought 1ihig Bill before the
House 'The Bill js not a take-over
but the Bill is {he oulcome of the de-
sire of those who want their own
affairg to be regulated by a statute. To
that extent is is a highly democratic
measure, I welcome it and 1 hope
every section of the House will wel.
come it too, I am aware for p large
number of years of the working of
thig finstifution, T am aware of its
very inspiring historical origins. 1
am aware of the galaxy of great intel-
lectuals and staunch nationaists who
have bheen associated wit® itz work
And, Madam, I am constrained to
say—and thig is the greatest tribute
that I can pay to thig institution—
that in somewhat {urbulent seas of
communlist strife and social conflict
this institution pas veritably stood out
as a beacon light of sanity ang of na-

- tional unity and integrafion. I claim

the late Prof. Mujib as one of my
very dear ang personal frlends, 1 am
glad that this is almost 3 monument
to the memory of that great friend of
mine, This institution js remarkanle
in this sense that the incorporat-
ing Bill refers, amongst other ob-
jects,  to two  which are of  great
importance to Indian society: dis-
semination of knowledge and, second,
promotion of national intfgration, se.
cularism and internaifonal iinderstand.
ing, No sane person can deny that
these objecls are Ialidable and ary
institution that can further these ob-
jects is worth all the investment that
the nation can make into such an ins-
titution. But the little time that you
have given to me I wish to use fo; the
purpose of clearing up a misunder-
standing because come amount of mis.
understanding is implici; in the very
nolions thal ars referred to in the
statute and in the context of it. and
these misunderstandings are ijnevifa.

ble becauge there has been a great
difference about the conception of thesSe
notions as practised by ona oy the
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other political parly in this country, 1
do not wish to rdijse any serious con-
troversy; 1 do not wish to indulge in
parly politics, But 1 do wish tp draw
the attention of thase who are going
to run thig great institutjon as, indeed,
of the Government which, through {he
Visitor, is going to exercise 5 profound
influence upon the Goverhment and
the institution to tpe Yact that secu-
larism. pational integidiion, and the
manner in which we have gone about
to promole these objectlves have oficn
been terriply counter-productive, It
is a matler of great 'importance that
secularism wag not menticned either
in the text of the Indian Constitution
or, indeed in the Preamble, It came
to be mentioneq in the Preamble dur-
ing the days of the Emergency, But,
curiously, when it was mentioned in
the Preamble, no atfempt was made to
change eyen a word or comma or a
colon Iin the operative text of the
Indian Constitution. This itself
showeg that it was more tg be a show-
plece rather than an  operative
principle of governance of the
nation and of ftg affairs. If a
serious change was intended by
introducing it in the Preamble, some-
thing must have been founq faulty in
the text and the text should have peern
accordingly amended. Bt since no
amendmen¢ was called for or made, it
is quite obvious that it was merely a
symbol for use and often misuse
against political opponents who are
abused as communlists and gecularism
has become the monopoly of one or the
other political party,

Madam, jt is necessary to point sut
that the operative text of the Consti-
tution hag four distinct features which
constilute the sum total of what is
calleg genuine secularism and what I
regarq as genuine secularism First of
all, every citizen was given the free.
dom of conscience, freedom of helief
and the right to practise, profegs; and
propagate his religion and gecondly,
every citizen was, at the same time,
assured equality in the matter of pub-
lic employment. in {he maifer of access
to public property, to governmental
largesse, ang in every conceivable
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manner, irrespective of the manner in
which he pursued his God or {ried to
attain his Godhead, It is these two
great principes of qur Constitution
which constitute the core of secular-
ism, ‘There were two more things
which, unfortunately, have been lost
sight of during the last many years
that our Constitution has existed. All
religion anq the pracfice of religion
and the right to propagate religion
were made expressly subject to public
order, morality and health and on all
thesg thres topics, the secular Legisla
tures of this country were not only
competent to legislate bul they also
had 5 duty and the right to legislate,
wherever the interests of public pealth,
public moralily and public order re.
quired, In other words, the theory of
the Indjan Constitution, hich has
often been forgoften is that the Re-
public itself has a religion and that
religion is superior and paramount te
every denominatjonal religion and
when th, needs of that paramount
religion and the Republic demand,
every denominational religion
will have to pe subordinated to the
primary needs of the nalion and, what
is more, the Legislatures were {told
that they would have 1o sirive for re-
form and reform means reform bLoih
of religious practice and, jf necessary.
such religious beliefs as are in conflict
with the needs of the nation and the
needs of the Republic and all activity
financial, political ang secular even if
connceted with religion was brought
within the purevief of the legislative
power of the Legislatures and the Le.
gislatures had a dutly to strive to re-
gulate all those activities in the in-
terest of pubic order, health and mora.
lity. -

Madam, here I may tread on per-
haps 5 somewhat controversial ground,
The founding-falhers of the Constitu.
tion were not unaware of the divisive
tendencies which existed 4n the coun.
iry., They were not unaware of the
historic role of religion and they were
awarg that true religion unites. But
they were not foolish enough pet to
know that religion as prac-
ticed throughout the world had
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led to more strife and con-
troversy and war and  blood-
sheq than the peace that it has brought,
to the world,
Thal is why, they were conscios of
the need to integrate this multi-reli-
glous society into one whole, one
complel, whote and to some extent.
therefore_ the wrocess of synthesis
was written into the text of  the
Constitution. Madam, I am mention-
ing this because of a recent television
interview given on the Los Angeles
Television jn the United Slales by a
prominent Indian leader whose name
I do not  wish to mention, If the
House can guess, they may do so, It
1 am asked outside this House, I will
be prepared to give the name, But al
the moment on the (loor of the House.
1 do not wish to mention it, The great
leader went to the Los Angeleg Tele.
vigion and lold his viewers that in
Indig the Muslim community is now
aoing o siart separale schools and
colleges pecause Muslim children are
being Hinduised ‘in the educaticnal
institutions as they exist today in this
country,

Madan, true to the secular spiriy of
the Indian Constitution in 1956 the
Hindu Law and the Hindu sociely
went through a mighty transforma-
tion and this look place in spite of
the opposition of a  distinguished
leader of India, Dr. Rajendra Prasaid,
The reform was pushed down the
throat of the Hindu gociety and 1 am
nol ashamed of admitting that the
Hindu 1law and 1he Hindu society
were reformed by absorbing, in 1936,
various concepls of Islamic law and
various  concepts of Christtan law
which we wrote into the text of
Hindu law. Hinduism has become
stronger by ity contact wilh Islam,
Hinduismm will remain stronger and
will become stronger the niore it
adaptg itself ang the more it is pre-
pared tc adopt the views of science,
the views of modern technology ang
the views of other religions g3 well,
But the king of interviey which 1
saw on the felevision in Los Angeles—
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1 have got the video casseite of il and
{ am prepared lo show it to anyoneé
who wants to seg it—is to my mind,
a call to civil war, is a call to
national disintegration ang it poinis
the way 1g national. disaster.

Madam, [ hope that lhe people will
understand thay thesjs, antithesis and
synthesis are the laygs of life, Those
who want to resist the process of
spnihesis which ig inevitable in histo-
ric evolutiion, are not the preponents
of nathjonal integration and  their
place is not jy this society, Their
place ig in some society which helieves
in  enthirely diiferent wvalues, (Time
bell rings) Madam, I will not take
long, But may I also point out thal
thig great institution is; going io teach
science? It js going to teach the me-
thods of learning  analysis and re-
search, Thig is in accord with Article
51A of the Indian Constitution, Artj.
cle 51A is the article which the then
ruling party, the Congress Party iniro.

duced in the Constijtution during the
emergency. After the emergercy,
however much we were opposed
lo some of the amendments made.
we retained Arlicle 51A which the
ruling Congress Party had jntroduced
in the Constitution, 1t is that article
which falks of the spirit of rational
inquiry and the spiri; of rational in.
quiry has now been made a duly of
every citizen in thig country, If it is
the quty of every citizen, it jndeed is
the duty of every teacher. It iy the
duty of every professor and it is going
to be the bounden quty of this great
institution which we are going to in-
corporale, The spirit of fational in-
quiry meang that all religious dogma
mus{ ultimately be tested on the
louchstone of science, 1f fhe scienti.
fic truth points in g giffétent direc-
tion, then that should pe adopted. The
good of the Republic requires that our
young meyp who are going to he edu-
cated in these institutidns should
learn that truth is much more import.
ant,

Madam 1 do not wish t, say more
since you have already ruig the bell,
But let me only pay the greatest {ri-
hute to one of the greatest prophet
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of history, the great prophet of
Islam, It was he who told this to his
followers, His followers may have
forgotten 4l put I phave nol, He said:
“The ink of the wscholar is more valu-
able than the blood of the martyrs”,
it iy ip this spirit that  Jamia  Milia
will run jts affairs and teach itg stu.
denis, Only then the purpose of this
statute woulg have been gerved and
the cause of national 1integration
would go forward, And I hope, after
a few years, we shall meet again
sometime somewhere and pay out
tribute fo the successful working ot
this great institution. Thank you.

siwat FtmT FqT (wemw waw)

gAdry sisanfa AZRanL 7 9T
arer s fRosar Zewifqar a1
faedt ¥ us F#dtg faesfagrea &
wy § oeqfen #F gar sifaqar
wqar eaifwat Gy fae=h #
¥, ¥ oqiiiq &R gqr sufwar
fo s zearfRar qatadr feedlt &
fafes &@ & fag w1 =\
fadas #r Tama F74 § 1
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81 3EA 19 F4 1962 FT TH
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mzrq ara ug farery rr'am'q 1T
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| EEIT AU g famlaama 7
FFErn favaiagraa v qat 3 4T
afeur  fafsse gemifkar  wemoEt
AW & F far wea ag fad-
FF T U I I q‘a'a' z f=
AT foeqo exgeqr ¥ ey arfugt
A L Fex & f«-\[‘{ I8 foerr &
fau mgsr ammEor st wma ¥
fat gadaca & 1 3w faqww &
Gifed & sy ¥ aig oz famfaaay
FUCEIMIE EEC LT AT e T |
QAT Faprrfa®  faFE w1 qEU
fsmw &w % wdY aul sie ant &
AW &1 fgq1 fdr Gavra & waAwW
vd fAeArgs F1 waeT grg &6 o
§ GWR § ndre o §ofFoww
faga®d F1 uifeq FW & 4gd IV
REgeaIs ALt 41 mawm fa=r fEar
g+ TeR fear war 2 fE

“The medium of instruction at all
stages of education of the Institu-
tion shall he Urdu.”

Tx fawfamrmeT o fweam v wrewy
oY T 4T IE @D A g )
fafrm o ST & v 4T
FT JGAA & AT & ferly &w &Y
Ty ¥ saiwR fgRd T
g ar W N Aqnrsi &
foretT 3T ®ETR =R F I@S
aF gm =ifga

g famfzama &1« arfaar
fafaar zearfear & #mifus =<
U faesfaar=a +v fgor g
gy WL AW AN qutaqam wfeagt
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[sfad o agf)
Y g7 fgam qqr qrevgifas afaaar
gAvifEm g

e = gam § 5 fawe-
faargs § waw w1 g "W
naar wfgafrar qofemsi &0 g4
wrfgd | T8 famfaaraa & 79 ax
vaw & forg 25 Afgoa wam arfaar
F oW, 22.5 9fgma mAglEa
Arfyai) am-acfagt g fkwd ant &
fagd, s wfamg arfear fawfaaras
#F waarfl & fag aur 5 gfawa
35, WINT gefiRard & fau wrfua
W ¢ 38 q@ F feqdmei & 99d
fafer fawgt & s9w & fag age
F g aid wmarg QAT &
zx farafqams § 9w 78 fasar
LT F fd ArouTe H waw &
fRe oW zg gwg &) wAeT ¥
9% § 7 ¢ frod & fed ¥
9% & 6, 3frEra ® 11 5§ 9, vl
fafqed ¥ 11§ & o TNT H O
T 7, Hgura § 7 & ¥ 5 qur
afosas % 6 & § 3 12 fRad &1
g W FW 100 @RI ¥ ¥ 68
H1€ feag g1 za 100 AW W &
68 ¥ fad & garar 32 4R©
SY gt gaft § 9AR gwmale
fwfafas waz ¥ & 20 #E
si-afugt % fam, 5 @@ wufwar
wfgar ¥ st sFafdi & @,
afadt & fag, 3 @F fagreda
gai & fag @t @7 famwea Ao
A 7@ TR oEt ¥ frg @
wifear fafear & aqd At -
Fifdf & g==f & fau s 2 @R
famifedi & faw &€ 1 3x 9@ &
wg faggi ¥ s siwgw 1 g
A g ff 39 g ¥ wawfas
LIEG L B Yoo T 0 B = e i
@1 gaemifea €@ agar 1 4w
ft ¥ wiw Pt § fr AR
Fi¥a AT wEm 1 oEET aW
AT AT ®RAG fFT I qq1 |
# wn farafrredt & s @
areerel fifg =arE s :
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zq famfeaaa & wead -
3 qeFTIE 2 S0 foer AFrey
g warfaa € gW drefeadE &Y
favafagiqa  #F1 fgzar asmr Qg
aqr gt frfqar & wegE®t &1
o fgwsfaamal & §wie  SEIws
0F seg M &g sw o @i @
arfrgr frfemr oiFdsr e
#t fami® 1-1-83 § am wfke
Simies Aifs & weawa e faq
a] FgifE arfgar qisfida Tw o &
5 qreATqET 0F 8 I&RATT 41 fasd
1983 ¥ 20-25 ad I Far &K
FAFZ Y T3 gF gAg wg) f&ar
T g1 S Shier WinTwA fEar Qg

g mran Fwedt § fe omat St A
3% gAET 4T gafenas fa=r
F§ gu sifwar fafwsr  ceenfaar
fadas 1988 ® wHEvysm WEUM
X faug ag fast @@q gru qifes
@ #X gg famafaarsg #v ma
foeal &1 weW qEATT 7 w9 § HfewT
IR FLU GHAT | GqTF |

DR. R, K. PODDAR (West Bengal):
Madam Deputy Chairman, with all
sections of the House [ also support
the Bjll and congratulate the Govern-
ment for bringing it forward, The only
thing that 1 feel is that such a Bill
should have been introduced long ago
especially becausy this jnstitution is
associated with the halloweq memo-
rieg of our great leaderg pefore Inde
pendence, Now, Madam, at that time
the Universities were poor: as the hon.
Mintister has stated the teacher; were
Biven a salary of Rs, 80 4r Rs. 100, but
nowadays Universitiag are not that
poor, These dayg a lot of funds are
pouring into universities. But unfor-
tunately Madam  with these funds,
the fund-givers are taking away the
academic freedom from the universi-
ties,

[The Vice-Chairman (Shri
Sharma) in the Chair]

Anangd

In the name of giving fun8s, they are
trying to control The universities and
what the universitias are doing,
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Now we have seen that most of the
academic community and the enlight-
ened public are demanding that the
Universitjes  should be resioreg 1o
thej; original place wiTh tull academic
freedom, 1t starls with the appoint-
ment of the Vice.Chancellor, who is
really the execuijveé head and the
highest academic and administrative
officer of the univensity, The Govern-
ment should come forwargq to modify
the present mode of appointing ihe
Vice-Chancellor, Clause 2 of the sta-
tutes of the Untjversity says that the
Shaikh-ul-Jamia (Vice-Chancellor)
shall be appointed py the Visitor from
a panel of zt least three persons re-
commended by  commiliee consistling
ot three persons: {wo to be nominated
by the Majlissi-Mauntazimah (Execu-
tive Council) and one, who shall he
the Chairman of the Com-
mittee to Dbe nominated by
the  Visitor, provided that no
member of the above Commitiee
shall pe connecled with the Unjver-
sity, Now you will seg that there is
a catch there: provideg Turther that
if the Visitor doeg nol approve of any
of the persong so recomiended, he
may call for fresh recommendations,
This means that until a person ac-
ceptable tg the Visitor is recommend-
ed by this body, he shall nol be .ap-
pointed as a Vice-Chancellor Who 1s
the Visitore Visitfor is the President.
but that is on paper, It is actually
an extension of the Minisiry, So,
ultimately, the bureaucrats in  the
Minigtry of Human Resource Develop-
ment' will control as to who will be
the Vice-Chancellor, Why pot give this
power to the Executive Court? The
Court has 60 to 70 members, It is call-
ed Anjuman, which ig 5 big body,
equivalent to Senats of othey Univer-
sity, There are academicians: there
are teachers, professors readers lec-
turers, Vice-Chancellor ang Pro Vice-
chancellor. officers oand other distin-
guished persons as members, Why
should the privilege of appointing the
Vice-Chancellor be not given to that
Court, o be made out of the same
panel of three persons.? That will at
least éive some autononmily ty the

[ 29 AUG. 1988]
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University. That pody shoulq have
the night to appoint a Vice-Chancellor.

Next is the Executive  Coun-
cil of the University, It will
1.00 r.M.have about 15 members, It
seems the Governmen; does not
favour the system of elections. No-
where  there is a reference that
any of the persons who sit on
these  Dbodies, will be elected. Teach-
ers, professors, readers, lefturers, stu.
dents’ representalives and- employees’
representatives, all shall e nominated
op the basig of seniority, Now, the
seniority  principle 4 good in some
cases, I don't say it is to be discarded
all the time but the seniormost person
may not be the most eligible or the
mos, suitable pemson, Hea may not be
interested in the affairs of the univer-~
sily. In case of all these representa-
tives who will sit on these bodjes, why
shouly not the respective constituen.
cies elect them? In this way it js pos-
sible (o give some autonomy to the
university so that it can exercise its
academic freedom,

Regarding the powers of the Vice-
Chancellor clause 3 section 11 of the
main Act says that the Vice.Chancel~
lor may, if he is of the gpinion that
immediate action is necessary on any
matter, exercise any power conferred
on any authority of the urmversity by
or under this Act and ghall report to
such authority the action taken by
him on such matter provided that it
the authority concerned js of the
vpinion that such action ought not to
have been ta®®h, jt may reler the .
matter o the Visitor whose decision
thereon shall be final, So, here again,
the Vice-Chancellor takes a decision
on hiis own on pehalf of any authority
like the Court or the Executive Coun-
cil or the Academic Council and if
that decision is not approved by that
authority, they go not have the right
to revise or reverse the decision of the
Vice_Chancellor but the pight to revise
or modity the decision goes to the
Visitor which, as 1 have earlier said.
is actually the extension of the Edu-
cation Department or the Ministry ot
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|Dr. R. K. Poddar|

Human Resource Development, in the
name of Visitor, So, actually tihe
university is the extension of the

Education Department in ihe ultimafe
analysis, Al these decorative bodies
are there but the final decision will
be laken by the people who sit in the
Ministry, and in fact. nobody will he
willing or bold enough to take a deci-
sion which will displease them. Thix is
th, approach we see not only in Cen-
tral Univergjty only but in many other
placeg also. This iy the king ~f thing
We See where universities have peen
reduced to mere extensions of the
Government department.

1 will just give a few examples,
Only a feyy, ddys ago, on the. 18th
August. the ‘Hindustan Times’ repoert-
ed it. A professor was arrested he-
cause he askeq a wrong question in

. regard io the Prime Minister, This
was in the Sagar University, Madhya
Pradesh, Of course, I should say. he
should not have askeyq the question.

SHR] B. SATYANARAYAN RED.
DY (Andhra Pradeshy. What yas the
question?

SHR] GHULAM RASOQOL MATTO:
You neeq not repeat it

DR, R, K. PODDAR. | am not re-

peating it  Several months ugo, on
May 27th, there was a programme
over the All-India Radio, Patna.

Young children zssembled there and
they were asked to recite sompg coup-
lets. One young girl recited a couplet
which was highly derogalory to the
Prime Minister, 11 was nobody’s fault
But the Station Director of All-India
Radio, Patna, was immediately sus-
pended and the Programme Officer
was given g show.cause notice, It is
all right. Then everybody forgot it.
But after several months, on August
8th or 9th 5 professor in the Journal-
ism Department of the Sagar Univer-
sity, Madhya Pradesh, wuut the gques.
tion in an admission test as to which
station broadcast thig programme, For

[ KAIYA SABHA |
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this faull, the professor was humiliat-
ed and insulted, He was dragged out
of his house, his face was blackenea
and ne was paradeq in the streels, 1
am sorry to say that in fhe samg
newspaper it 13 mentioned that a
Member of thig Houge wils beitind 1,

THE VICE-CHAIRMAN (SHRI AN-.
AND SHARMA): Dr, Poddar, [ think
it is not relevant 1o what we gre dis-

cussing here. | hope»you will  aopre-
ctate. It will be petler if you coald
speak on the Bill, We have very

Limited time, (Interruptionsy Lei us
not have any controversy. We tave
just one hour for this Bill, (Interrup-
tions)

DR. R. K. PODDAR: | am -t sav-
ing that jt js  technically rclevant
What I am saying is thal outside ele-
ments, ruling partles’ Governments and
influential MLAs® MPs 'wd Minystars
interfere in the running of the univer-
sities, (Interruptiong)

SHR] PAWAN KUMAR DBANSAIL
(Punjab): 1l was a spontaneous refc-
tion by the students

DR, R, K. PODDAR: Engineered
from outside, by the ruling pariy.

(Interruptions)

THE VICE-CHAIRMAN (SHRI AN-
AND SHARMA). 1 think you have to
conclude now. -Your tinte js up,

DR. R, K. PODDAR. K&ir, this 15 not
a parly question. This is not 3 poli-
tical questjon. If we want that the
universities should [unclion properly
and if we want 1ihat real academic
studies and advanced research ghould

take place In them, all the persons
who are manning these universjties
should be defended ang should be

given protection against sucp interfer-
ence. How can you ensure that> Ounly
by making these institutions gnd th-
varioug bodja; under them like the
Senate~ Syndicate, Executive Council,
Court, Academic Council, Board of
Studies etc., really agutonomous so that
they can exercige their righls freely
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in Tegard fo runnjng iheir allairs,
Only a fey ddys ago. on August 19,
the Supreme Court, while reversing
the decision of the Bombay  High
Court, said that universities have
absolute Tight 14 sét questions and
outline the coufses of studies Unless
We make these hodies autonameus ond
democratic, our goal of having acade-
mic freedom jn our universities wil
remain elusive and we will not be
able 1o achieve it. Thank you,

A AP WA D (g
: FSHIATAT, F oy
T U= FErE THOGT -

AT SRy wew fgegeam gai,
&R FNqA & TAdy mg il
gwrTr "

wis wifwar fafaar et
1T g AWy Tiwm fage
WA g Gama g g

gar-uwiar, wifeqr  fafqa
T T A F fuT wdm v
At 7, W4T wfra  agsg
U, W MOA ggE v
394, BHIA ARG AT Fgd, wAr
FUETE, o AN Wiy GET
m7 gy & faar wgtemr W) ¥
THAT qwdr F zafad arfwer
W OW AT I 9 wEN g
W F ATE 9w ®T @ F, qawig
ATEM AT FI-

T

3

<

TR WY T A @A wArT A
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faaq wrarfen grge § S £
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f g wgx gFAm Al 7 A
A (@l g, Afad A% FT a5t
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% AEA T el U% Z 0 IRH
¥ oqgArn @i G99 we wa § AT
ger fear S0 £ A0 gWE &7 (ar
T g graifs @i wEaEe w1
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ST ey 48 99 uar g f& =7
fexens stu wdfm wgT w@ A1
FIT GEIA EA B FIE HAR
qrT gl & M7 SRET AAE G-
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Ft F sfraamareeae saEa g,
g0 T FAHr Gaswg & @AY A
avmey 2 fa z&d weAifi A w0
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HH W TH L WAITR RAWY A
T CF TAGH AT T |

ECIESIEA I HE U TR
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v Gar waw & fa fawsd o=
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THAHT  Fp TEH AT AVERD F
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AR FEAI AARATT AW A
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A AEWR @A e
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F Uy fmen senw &, W@
HAT THFE A oF SR
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qAA7 FAT AFET F oA GrEAT
FRar §

Alumni (Old Boys') Association: (1)

There shall be an Alumni (Old
Boys’) Association for the Univer-

sity.
(2) No person shall be a member of
the Association unlesse—

(i) he has paid such subscription
and satisfies such conditions as may
be prescribed by the Ordinances; and

(i1) he is a graduate of the Jamia
Millia Islamia or the University.

q9q9 98 WY AW 2 ¢ uq;
T 1 gAr =Kfge | wL &g
afaar  fafaar &1 wEe § A
g 7S sarg § ST IS AWF
gt wifgr f& 3g Wee =AM
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¥ Y & ag gy Avq § | AW
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g T M @ A% W FEw
F AW At § ) gEr qEr AqEr
& err & "I g fewEr W
§ wlt wimg # gmiA Eiemr
SEAT § 1 F @i A ¥ |
q | 3 WY F WA A zw fagaw
FT RS gRAT FW@OE L
SHRI GHULAM RASOOQI, MATTO:
Mr. Vice-Chairman, = Sir, I congratu-
late Rajiv Government that after
forty years, they have brought out a
Bill and I also congratulae Shri P.
Shiy Shanker, for seeing to it that
this Bill is brought in the present
Session. This Bill has enriched my be-
liet -in* the Indian nationalism.
Thig Bill has given me .a
very great satisfaction that Indian
nation is very strong. I have parti-
cularly been impressed because all
sections of the House have supported
this Bill unanimouwsly., I begin to
think that it is a red letter day for
the . nationalist Muslims, it is

hl

i



301 Jamia Milia

a2 red letter day for the Kashmiris
because I remember, Sir, Sheikh
Mohd. Abdullah used to say that one
of the institutions which had brought
him to the Indian mainstream was
the Jamia Millia Islamia and I am
very grateful to the Government for
bringing out this Bill. I have very
little time at my disposal, so, I would
bring such points to the notice of the
hon. Minister, if he would be kind
enough to sit in the House, as in my
opinion, need his consideration. Sir,
while bringing forth the Bill just this
morning, the hon. Minister hag stated
the persons who were associated
‘with the founding of this institution.
I want to request himy that the spee-
che; of the hon. Members or the
speeches by the Ministers made while
presenting the Bill is not a part of
history. Part of the history will be
this Bill, which will be referred to in
tuture, in posterity by different peo-
ple. So, I would request him to consi-
der very kindly—it is not a substan-
tive amendment but only a tribute
that this House will pay to Certain
great personalities. In para 2, section
4, should include the namsas of these
illustrious founders. Then the para
should read as follows:—

“University means the educa-
tional institution known ag Jamia
Millia Islamia founded in 1920 by
the Sheikhul Hind Maulana Mah
mooq Hasan, Maulana Mohammad
Ali, Hakim; Ajmal Kbhan, Dr. Mukh-
tar Ahmad Ansari, Maulana Abul
Kalam Azad, Abdul Majeed Khwaja
and Dr. Zakir Husain during the
Khilafat and Non-Cooperation
Movementg in response to Gandhi-
ji's call for a boycott of all Govern-
ment sponsoreq educational insti-
tutions which was subsequently
registered in 1939 ag Jamia Millia
Islamia Society, and declared in
1962 as an institution deemed to be
a University under Section 3 of the
University Grants Commission Act,
1956 and which jg incorporateg as
a University under this Act.”

I would request the hon. Minister
that this small amendment may
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kindly be accepted by him in clause
2 and the names of the founding
fathers shouly be mentioned. Sir, the
8ims and objects of the Jamia Millia
Islamia had been accepted by ths
University Grants Commission. These
were also  accepted by the Govern-
ment of India while granting the
statug of deemed university to the
Jamia Millia, Even when it was made
a deemed university it was provided
that ‘the Jamia shall promote and
provide fo. the religioys angq secular
edudatiy - o) \Indians, particularly
Muslims’, It should be incorporated

ip clause 5 of the Bill which should
then read as follows:

“The objects of the University
shall be to dissem'nate and advance
knowledge to Indians, particularly
Muslims, by providing instruc-

tional, research and extension faci-
lities. ..

I would request the hon. Minister
that the -same clause as in the case

of th: deemed university should be
restored. : C o

My next point, Mr. Vice-Chairman,
Sir, is with regard to reservation of
seats, In the present Bill, under
clause 7, the proviso reads thus:

“Provided that nothing in this
section shall be deemed to prevent
the University from making appro-
priage provisions  Ifor reservation
for the Scheduled Castes, the
Scheduled Tribes, the physically
handicapped persons and Women.”

I would request the hon. Minister to
consider amending of this provision
to the extent that after the words
‘the physically handicapped persons
and Women’, the words; ‘the weaker
sections’ are also added. There should
be reservation for the weaker sec-
tions so that any reservation made
for the weaker sections may not be
daclared ultry vires  the provisions
when 1 3 Bill takeg effect.

v
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[Shri Ghulam Rasecol Matto]

Sir, clause 29 provideg for any dis-
pute arising out of a contract bet-
ween the University and any of the
employees being referred to a Tri-
bunal of Arbitration. There is already
a Grievance Committee in the Jamila
for the purpose of looking into the
grievances of any employee. I think
instead of the Tribunal of Arbitra-
tion, which takes away the funda-
mental right of deciding disputes, the
Grievance Committee should be res-
tored. The Arbitration Tribunal
should be done away with.

With regard to the representation
of teachers, it has been said that any
teacher who is the senior.most shall
automatically represent. This will
create an anomaly. Such a provision
is not there in Delhi University or
Aligarh Muslim University. The re-
presentaiives should be elected.

Y o foamER & |7
¥ S FL @ E 7

o) TAw WS AE A 79T
& & mwar wiger adqr gmo A
7z & fr aras  feydefes S g
sTo aF al g gar a1 f5 ag s
gz & Im F@ ¥ wwrfoaifa
gz §F U F dgg W @
gradl g 9% @2 98 gr |

Otherwise, the provision that the
teachers’ representatives shall be
there, is meaningless as the character
of election will be lost. The particular
person who automatically represents
the teachers or others may not look
to the interests of the teachers. He
may say, “I am here because [ am
the genior-most. I am not your elec-
ted representative’ This is a very
tmportant point. This should be looked
into. Teachers’ representatives should
be elected by teachers themselves.

Sir, another point, which was also
made by Shri Atalji, is with regard
to clause 5(ii). It says, ‘“studies in
various disciplines;”. This ghould be
agtudies in various disciplines includ~
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ing Islamic studies:”. Because it was
originally there, it should be consi-
dered and added.

The original Memorandum of Asso-
ciation of the Jamia Millia Islamia
had provided that the Jamia shall
promote and provide for the religious
and secular education of Indians,
particularly Muslims, in conformity
‘with the sound principles of education
and in consonance with the needs of
national life. This should also be in-
corporated in the present Bill.

Shri Ram Jethmalanj mentioned
two points. One; In the present days
it is very difficult for people to shed
their power, to give up their power,
if they have acquireg it somehow. I
must congratulate the present Mana-
gement of the Jamia Millia who had
requested the Government that a
Bill putting shackles on their activi-
ties be brought. 'This is the time 1
must congratulate them  that they
have put shackles on themselves by
the incorporation of this Bill because
they have now come under some dis-
cipline ag a result of this. Then, Shri
Ram Jethmalani mentioned  about
someone having said something in
Los Angeles. I do not know who this
person was nor do I know anything
about what he might have said. But
I may assure Shri Ram Jethmalani
that any institution that comes info
being in this country must have to
be within the ambit of the Consti-
tution of the country, It is not pos-
sible for any community or any
section of the people, whether it is
Bal Thackeray or RSS or any other
communal organisation, to do any-
thing or say anything or impart any
education which is not in consonance
with the provisions of the Constitu-
tion. I now request the honourable.
Minister kindly to take cognizance of
the few points that I have raised. !
once again congratualate the Gov-
ernment of India ang the present
management of Jamia Millia for
having brought this Bill in this House
Thank you.
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SHRI PAWAN KUMAR BANSAL:
Mr. Vice-Chairman, Jamia Millia
Islamia was set up in response to an
urgent national need to have institu-
tes of higher learning insulated from
the adverse British influences and
today when Jamia Millia is 68 years
old it can look back to the past with
a sense of genuine satisfaction that
right from the day of its inception
during the khiafat and non-coopera-
tion movement it has discharged its
dutieg well as come up to the expec-
tations of the people. In acknowlerg-
ment of its contribution in the past
and its potential and determination
to grow and achieve excellence in
teaching, research and extension
services, {5 welcome decision has
now been taken to convert this into
a full-fledged Central University.

Our cherished goal is to make edu-
cation a veritable instrument of
social change and an essential input
of human resource development.
Besides learning ang acquisition of
different skills, the object of educa-
tion ig the development of an integral
personality by the inculcation of high
moral values and the building of
capacity to face life in its vast
amplitude. This is the thrust of our
New education Policy. And Jamia

" Millia Islamia on its emergence as a
full-ledged university would gurely
strive arfd continue to strive for the
attainment of these objectives. One
of the specific objectiveg of this uni-
versity would be fo promote nationa!
integration, secularism and interna-
tional understanding. In this context
I would agree with the other hon-
oureble Mempberg of this House when
it was emphasised by them that this
university should not follow a beaten
track. It should lay greater emphasis
on the study of comparative religions,
particularly the Islam, ang it should
also ensure that teaching of all the
Indian languages, partfeularly Urdu
Sir, unfrotunately, we tend to enter-
tain a misconception or express a
bias about Urdu sometimes. Because
of the constraint of tire, I would not

. like to  dwell on it. But I do want

A
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to say that Urdu is an Indian langu-
age. It is Amir Khusro, very much 2
part of the rich Indian cultural heri-
tage, who is said to be the creator of
Urdu. Urdu is not Arabic; Urdu is not
Persian; Urdu is Urdu and 1t is an
Indfan language, and it 1s high tume
that we gave due importance to the

teaching of Urdu in our Unjversi-
ties.
Sir, to imbibe a spirit of soecial

awareness and to motive the students
to discharge their duties towards
their unfortunate brethren with a full
sense of responsibility, the University
would also be empowered to organise
ang undertake extra<dmural activities
extension programmes and other mea-
sureg for the promotion of adult
education. because student partici
pation in adult education is very
important for eradicating the scourge
of illiteracy with a missionary zeal

Sir, the Schedule to the Bill sets
out elaborately the Statutes of the
University to provide for the manage-
ment of the University's academdc,
financial and administrative affairs
and for the delegation of powers,
However, excepting the specific pro-
visions regarding the autonomous
Mass Communications Research Centre
and the Jamia School's no similar
guidelines have been  provided for
any other centre, school, institute,
etc. which may be declared as auto-
nomous under the provisions of
clause 8(xv) of the Bill. Basically, 1
support the ides of having autonom-
ous educational institutions because
this woulq help us in introducing in-
novations in teaching and learning
processes and other related matiers
like framing the syllabi, selection of
courses of study. conducting the ex
aminations and the evaluation system
But when we are embarking upon an
experimental approach like granting
autonomy to the colleges of general
education, I think, to begin with, we
must lay dawn some statutory guide-
lines and condtions so.that, while the
autonomous instjitutions devise their
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own methodology of teaching, con-
ducting examinations, etc., the insti-
tutions are still amendable to the
overall supervision of the University
concerned. And, Sir, in the name of
vocationalisation of education, we must
not permit these colleges to turn
themselveg into teaching shops, con-
ferring high-sounding degress of
little or no worth. Autonomy is inten-
ded to raise the standard of education
and in no circumstances must the
standards be permitted to be lowered.

Sir, it is imperative to devise a
monitoring systemry in respect of the
functioning of the autonomous insti-
tutes and rules must be framed for
the withdrawal of autonomy, if need
be. Also, the management ghould not
be permitted to use the autonomy as
a handle to impinge upon the right
of the teaching and the non-teaching
staff of the University., The Govern-
ment has taken note of this and has
provided in Statutes No. 22 and No.
23 that the appointees of the Mass
Communications Research Centre and
the Jamia Schools would be conside-

red to be employees of the
2,00 p.m, University itself. Similar pro-

vision, | feel, musy be incoipo-

rated for any other insti-
tute declared to be autonomous. Sir,
at a time when we talk of the need
of workers' participation in the man-
agement of industrial establishments,
etc., it will be appropriate that at
least the teachers are co-opted on
the management bodies of various
colleges which are declared to be
autonomous because they are most
suitable to devise new courses, to
work on those courses and to raise
the standards in education.

Sir, T do not intend to dwell at
length on the need and forms of
student participation in administra-
tive affairs of educational institutions
because this Bill does take note of
that. But, Sir, in spite of there being
a provision to that effect in the main
Bill, the Statutes are silent about it.
Under these circumstances, I do want
to emphasise that the need to give
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representation to students and the
alumni association on anjuman, i.e.,
the court, and Majlise——Muntazimah
or the Executive Council cannot be
overlooked and steps shoujq be taken
to incorporate such a provision in
the Statute.

I want to refer very briefly to a
point raiseq by an hon, Member
from; the other side about the mode
of appointment of the Vice-Chancel-
lor. In this case, the power has not
been conferred arbitrarily on the
Visitor of the University. He cannot
arrogate to himself the sole power to
appoint the Vice-Chancellor. But it
is left to a Committee of three mem-
bers two of whom would be the nomi-
nees of the Executive Council. They
will make three recommendations
and out of the three gso recommended
the Visitor will have the power to
appoint one as the Vice-Chancellor.
A point was well made about the
need of elections to these bodies. A
provision to thig effect, a cognate one
for that matter, does exist in the pre-
sent law that has been brought before
us because the representatives of the
life members to.the Executive Council
would be chosen by the members
from amongst themselves. However,
cannot really find any fault with the
system of co-opting Professors, Rea-

ders and Lecturers according
to seniority. 1 for one would
not doubt the competence of
the teachers in the univen-

sities who are nominated on thesg
bodies by rotation. We have seen for
ourselves that elections to these
bodies of fhigh learning sometimes
deteriorate to a sort of fight which
we don’t see even in the mundane
politics. There 1ig need to insulate
these universities from extraneous
adverse influences. A reference to it
was made and 1 would like to refer
to say that the present systemu envis-
aged in the Bill is quite sound and
faultless.

To conclude, T would only say that'
there was no need to make a reference
to a particular obnoxicus behaviour
of one of the university prfessors. It
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was not only that he put an objection-
able and mischievous question to
the examinees, When students pro-
tested, he persisted with hijg observa-
tion. It is not the question of the
Prime Minister belonging to a parti-
cular party. It is the question of pre-
serving the dignity of the high office.
If the university teachers do not get
an example of restrain and discipline
in that direction, I am sorry to say
that such people have no place in
the university itself. The place for
them is to join the ranks on the gther
side openly without misusing their
position as teachers. With these
words, 1 support the Bill,
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FfEAF T T AT W7 ¥ W qIE
afus & #fux FFt @& W
aaEt ®T STH T aF |

TR, tTEed AT ded S e
2 2 (e fawafeaem &1 & qama
FAT AEAT A farem W=l Sy
fF feselt fawafaarg aga Aae-ae
grmar &\ say Agw afeafadt amrd

W dfeersfes oo@em, &1 €2 2,

qU¥ TRAE F T@I TG 81T
g feet ferddz & 3 ok fawely ®
4 3TF &, 9@ AWAT o0 FTTH-
am g g Ao feer feeeft
frmfaarem ¥ 51aRW  FEAE1E
g ggmr W foeelt famafaerem
F 7 T aE fagrs #Y srrfway fafean
& g, uF faerd & agw frvafaar
¥ W2 A § ag A =g fF arhen
gardr 7% foey Hfy & wgwe #®
& qz W M, AT UAT SHES,
frife w17, ToE fobee, gTY ATRgHEd
WY faees &1 a7 w® g g% feune-
¥z g ¢ HE Tl T w1
fantn § SwaAw gFaftee T FT
qFEX &, AUT ATV A AT AR,
A AT @S §, Ay AN ag
FIH FCFT & 1 ATAT  FA]
Taqaie & fou wfas § afos s
agt &g 5

IYVITETRT WA, Ha ¥ & 98 Fg
zﬂggaﬁsv{wﬁgﬁm?@ Y 1A
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“gud W ogEm F @ @ F g
a1 10 wAfE s A9 ww = Gy
‘T WE AT T 9T T 3
a9 G T AT | WE g qw

gy 9T UFTsHalasY foag s
;%mﬁquﬁm@m FE
I . -

4 o7 § Sewwrems o, oo
uters & e wet St & At w1
g shaw off 7t @ & @ gl
=) g faw fgdi  wdew ¥
T Ao A fw; T oy
fagrea Y zavaAT BT 1 ATeS fare
qad ¥ AICA T q@ ¥ ma
oiraee faar ) R 9w O#T 39w
s fear o v feehy  Tavafaarss
F waraRT 9T fAail @ @7 2, fifew
v @ 81 3T 1983 NIT o
gavg fawa fgdy wviem g9T a1
str Are 1988 &1 Tw Iy Ay
S F WIHAT FI, ITHT IO FY AT
e § ute gy AfaEl 9T sroey
F@EIT W W g AV T aret g
a8 gen wifgr T @ AR F
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s w.fwar fafsar & Jwwe 3 fw-

fet farmafaeam aamd | oft qa7
favaf® rem %7 ar@ w1 T, T
FeBY ard &) qAUE S F A9
favafd t@ F wayTr 1 AT TG
Fo Sfto o F FYTAT 7 ATFT g
fF fraare § &aw Ifqafee oft
Fxft | grfedt e fewdaT #T
T gAY F9-q% wiywd .. ..

Jaawngy (oY win @)
g8 FIVET 1T gAH TT B )

Mo  TEATT YT qferet
grdr g fewamy w3, 98 wfy-
Frar fesdu? 7 ¢ galt #% 0
A I¥HE WEA T AIRE  wI-
g8 wfgFT 2§ 7 #¥) 39 TRt
¥ arg A fawary wear g fa arfaar
fafear favafaaram &7 coqrem fam
qraT e AT ywT g @r & IFWr
USTT W F Nygry war MY fug-
wET Y F  wrAq garga & Afae
& a%war faes ) foawnsy S @y
;N T gwr 8 fR 38 WO
FAR & T w4 el § o fagos
AT A T F g qgrE I ATEAT
g1 9 g1 w597 wigar g fx wfaw

FE v YE@d)’, 5 fgr W oWz
T Tl FET wigar wWIF g
39 *9. & A ga¥ fagw &y
a1y #)

WA ¥ gE S\ A g
mfas’ ¥gy & wax amA Fars AR
T a7y gRIIT | s

SARDAR JAGIIT SINGH AURORA
"Punjab): Mr. Vice-Chairman, Sir, I
» wholeheartedly  support the Jamia
Millia ¥slamia Bill 1988 This institu-
tion was set up to promote higher
education and also to infuse a spirit
ol independence and  self-reliance
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amongst the people. Its aim also was
to" inculcate social and religious har-
mony amongst the people.

I am given to understand that the
world “Islamia” was includeg in ijts
name because Mahatma Gandhi was
insistent upon it, which really shows
his ability to bring people round by
understanding their inner sentiments
rather than running away from reli-
gion which we are trying to do these
days. It made thig University an in-

stitution where communal harmony
became the watchword as opposed
to communalism, and it has lived

upto that secular standard through-
out its existence from 1920 till today.

There is no doubt that it was born
under the tutelage of great leaders
whg fought for India’s Independence
and therefore it has done much to-
wards achieving Independence.

I have been very fortunate to have
lived for the last few years next
door to Jamia Millia Islamia institu-
tion and have had the pleasure of
meeting people there. I am really
greatly appreciative of the atmos-
phere of that University. Nobody
considers it in any way a comununal
institution—neither the students, nor
the faculty. I also find that the mass
media institution, which is a spe-
ciality of Jamia Millia Islamia, is
doing a great job in not only train-
ing people but also promoting coms
munal harmory through the mass
media and preparing the various
features ‘which really inculcate na-
tional integration. 1 would like to
support my worthy friend, hon. Shri
Matto, in.recommending special re-
servation for weaker sections. There
is no doubt that roundabout that
University, there i a whole lot of
weaker section people living there
and it will be the right thing to give
them an opportunity to go for higher
education.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Please conclude
now. : -

.
Lt
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SARDAR JAGJIT SINGhH
AURORA: Yes, T was just going to
conclude. I like to end up by saying
that I congratulate this institution
for achieving the full-fledged status
of a university and I would like to
wish it success, I do hope that it 'will
condinue to be a heacon of communel
harmony and national
Thank you very much.

ERI

At awr fag (dwa) ;oA
FAWE  HEE F age q‘m-iﬁ B
MY F ORI A ATE | T
afaafsdl &1 q@ae agt @ &7
o ¥ FIT AT i:mrrr“r T I,
3w fasr, gT AN W Fwar T,
dfwy w0 9T SHST AgT W@ FEr
§T 1920 ¥ WERAT WY T FEr
7 & q FHT AT AF THOT IH
gr ¥ gfvare sref fx @ ot eraa
g€ 3% ® THAT T F WA A€W
g1 WA gEW 7 WA A FE
FIT wgr, § ITF ST W @AAG
®1 Srmat §, F YA gfaatedl ¥ wy
3, \srora' SH AT GTT qrgr a1 &g
U g d e E | TRE ATa
W A RIF-AE RS CEedE &1
8% ¥ WeEd INYT @ T ) 4F
gfaafedt o wadal g da% T F 412
WEr {1 OAE WeAl AT W@ A
IgT &gl waw gan g fww wEe
oA g%mr LT I [VET HEA
gzal &1 F OF N ST (0
g1 gx dfaaledt & gH gaar =iy
f& zarw JIEAT FRIG-HET  TATY
g WAl &% [ FEIarh Wi
ZRIQ I arfszzr T g AT FY
A w1 &g W grn RETHT LT
* gmrd wgAl F W 5g Afa-
a’r'az’-’f Ffi 81 6% fag waw gpma
§ 1% T A8 FuT war o e ag
AW § FTHEST (RAT WLT, TIAES A
four e wfﬁ?f 7Y fa g waa
¥ qur AEr o Hify F T FW
¥ ga®l g@a  SIANae g_ive wAAG
%) zw ¥ ¥ % AR w1 g
T Te  Afqatedr e sEifeT g

integration.
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WE TR &7 F, TN § TA%T ANA
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FYC AT F qeAl wgm 7 ow
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R GG F, F B Rl ! IEfaC
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F1F Frer AT O qAET oy ag o
ECEE R G e G - L Cl
oY fadt mefeer wwfgEm gR
wifgyr 1 3§ wefwEd fAny w frdt
it & § qfefoma weT g7 U
qgT mrmar f£ e fam ¥ TITH

oy wer qefgec €7 g At
THF  TITH AT Ffzas 2 ) )
(zamreA) .. vl WET "

# gfA Er Far, gAd A WA
g

¥ @a Fgar § 0« 4gzn‘q-
afd St fasst ® @ rwt ZHE [T
agr & ar v '“g-g'eam ¥ 3EAT
ANTEET SATR TH AT XN AN aﬁﬁ,
& AT 57 5% faenaT Zem fAaE
AT 3Fgee AwA AT wle gL AR y
g1 %8 “Fae EifT xrfaaﬁra‘r CEAS
g 4% 8T & afqafedi )
¥ 9§ AW T AR A gaar
aTa?ﬁ %l LERCIN mn 7y far

7T W -
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WEAT Ty 40, q qIANG I9-
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qFT FrI X o ag are fesmar
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gIW MART @I~ HIgT IN@ TEAIH
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TEFIA F AT TN eF A AR
g, 9 UAT FFT T UF a4
ATEHT A7 HIT FEL FH ATHAT FT AZ
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gfaafedt sow w1 dRT § 3
a.g:n ggdl g f& we e wew
T gAgE AT g HIT Q¥ #eT q
Eau ¥ gawr wada fFar § f% ==
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wary oY wigAr & ag A 7 fw
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29 FI UFHA, FAAT HT HIAF TEA
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F7T 9T a1 gl fagm 92 %1 JEaE
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FAE T WA | Gl § S
ara &% @y fomr § owed Far iF
fgq aw@ g ox @w dv fFT 9 o
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gistEl ¥ fqT 93 9 AT ITH wia-
F 3T weaml ¥ 94 g3 ) Tw
fat & ag =nwr Fat g & 3=
AT F1 HIHT VT $T a7 F CAaT
T AGIgT & faq ag gfqafady o
TN AT WaT | gg 1 faw w@ar
w8 forad fg & Hrawr AT qIFAT
gt e 7Y Y &1 g AT

=

S

SHRI P. SHIV SHANKER: Mr.
Vice-Chairman, Sir, I heartily thank
the hon. Memberg from different sec-

« lions for the simple reason that every
hon. Member who stood up, what-
ever section he might belong to, has
supporied the Bill

THF VICE-CHAIRMAN (SHRI

. JAGESH DESAI): Supported from
heart.

SHRI P. SHIV SHANKER: I fezl so
gratifiel that this discussion on this
Bill has given an occasion te many
a Members to exhort to relive up to
the principles which are enshrined
in the national struggle for freedom
and which are the very basis of the
framing of our Constitution and also
the ethios and valueg that we have
not only cherished and nourished but
have inheriteq over the centuries,

® something which gives immense
satisfaction that we re-dedicate our-
selves to those high causes and prin-
ciples for which we have lived.

Many an hon. Member has made
general observations about the edu-
cational syslem, the manner of the
functioning of universities, These
aspzcts I ‘would not like to deal with
at this stage. But I do take note of
the observations and suggestions that
have fallen from the hon. Members
I assure them that we will give them
due respect for consideration.
Specifically some of the hon. Members
have dealt with the provisions of this
Bill, 'They have made certain sugges-
tions aitd have also made cerlain ob-
servations. Before 1 proceed to con-
centrate on the issues that have been

[20 AUG.

1988] Islamia Bill, 1988 326

dealt with by the hon. Members, I
would like to make one submission,
which was made generally by the first
speaker, who, unfortunately is not pre-
sent, He said py virtue of the 42nd
Amendment of the Constitution while
in the Preamble the word ‘secularism’
was added, the text was left untouch-
el. I am sorry o say that I disagree
with thg observation. If you kindly
read Articles 25 to 28 of the Constitu-
{ion, which are the Fundamental
Rights..... .

SHR] ATAL BIHARI VAJPAYEE:
They were already there,

SHR1 P. SHIV SHANKER: That is
exactly what I wanted to say. What
was lalent was only made patent in the
Preambly of the Consfjtution to pro-
vide the stress, It is not that we
were not conscious, In fact, 1 can
take credit for being one of the per-
sons who participated in the Swaran
Singh Committee, I was one of
those persons who moved the Resolu-
tion on the vyery word ‘“secularism”
being includegq to provide the stress
so that the posterity in this country
gives due recognition and weight to
the concepf, -

I would gtrajghtway go to the va-
rious observations and suggestions
that have been made by the hon, Mem-
bers, It may nof! pe possible for me
to go intp the minutes of the details,
but I would try to cover as many im-
portant suggestions that have been
made and I would try to answer them.
One of the hon. Members has raised
the issue about the medjum of instruc-
tion being Urdu and quite a large
number of hon, Members havs also
supporteq the idea that the medium
should be Urdu, So far as the actual
situation jg concerned it is true that
the Memorandum of Association of
Jamia does say that Urdu shall 4, the
medium of insfruction, but as a fact
Hindi gnd English have alsg been the
medium of instruction in the Jamija
and the education is imparted, the
examinationg are hald. the studies are
carrieg on not only in Utdu, buf in
other languages as well,
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Vievg have heen expressed py the
hon, Members that there should bs a
Urdu university or universities in the
local languages., Well, 1 would not
like i» go into it, I appreciate the
offer that seents 10 have heen made by
the Chief Minister of Andhra Pradesh,
which the hon. Member has referred
to 1 hope he recalls thal way back in
1950 we were amongst the few who
agitated for the Osmania TUniversity
being girectly converteq into a Urdu
university. Though we failed. I would
likg 1o say with a little pit of pride
that the inslitulion of Darul Tarjuma,
which we have in Hyderabad is
difficult to have again. I know every-
thing has evaporated here and certain
of the things which now remain par-
ticularly in the archaeclogy are not
even attendeg to, But, speaking for
myself, T am strongly of the view that
every Indian language must he given
ils due weight and recognition, Hon,
Members have already stressed about
the Urdu language, I would not like
1o go into it, After all, it is one of
our own lgnguages, which they have
very rightly stressed. And if we do
nol take care of this language in the
proper manner, I would like only to
say that we would pe seeing to it that
one of our organs hecomes weak,
Therefore, the body itself becomes
weak, I would not agree that the
medium, of instruction should not be
Urdu, of course, the voic€ has heel
raised now on the question of the name
of the university ~ One of *he hon
Memberg has suggesled that it should
not be the Jamia Millia Islamia, Quite
a large number of the Members haye
already answered this point. It was
Mahatma Gandhi who insisted on the
world “Islamia” heing there and this
wag symbolic of our nationa]l culture,
Therefore, 1 don’t think thal there is
anything wrong in it In facl, we
discussed at length when we were
thinking of the name of the university
whether the. nomenclature shoulq be
any dilferent from what ji existed to-
day, Having gong into and having
regard to the historical perspective of
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it having regard to the circumstances
in which thig institution came to be
established, we strongly feel the uni-
versity’s name should remain as Jamia
Millia Islamia, That js hog we have
defineg the university in section 2(o):
~University” means the educatjonal
institution known as “Jamia Millig Is-
lamia”. We have clarifieq it in this
section.

Well, there had been divergent
on the question of rever-
valion. Some of the hon. Members
have suggested that there should be
no reservalion at all except 22% per
cent, that is, for Scheduled Castes and
Scheduleq Tribes, Some of the hon,
Members have suggested reservation
for Muslims, Some of the hon, Mem-
bers have suggested reservation for
they weaker seclions, Well, | would E |
rather prefer that while the entire
gamut of the new nuances of the po-
licy may pe gone into, the basic con-
cept is contained in article 4 of the
Conslitution. Having regard to the
language and content of that clause
of the article, we will have {0 go on
with the present policy which remains
and that policy ig a sound, tested poli-
cy—tested in the sense that a cantena
of decisions of the Supreme Court have
approved that concept, Therefore, 1
would not like to” go into the contro~
versy of the expression of weaker sec-
tions and s6-on and so forth, I would
rather prefer to go by the IBnguage of
the clause of the Constitution and I
would submit that speaking for myself
thig is, perhaps, not the time to go into
that question here, We wijll have
equally, differently to discuss the
issueg in 5 wider perspective, wider
context and see what could be done in
the matter. .

y

Quite a few Merabers haye also re-
ferred abouf the appointment of the
Vice-Chancellor and the authority of .
ihe Visitor, While the RBill does not, of
course, and cannot specifically go info
the details, the matter js left to the
realm of lhe statutes and there is a
procedure that has been provided in the
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statute, One of the hon Members
fel{ that the authority of the Visilor
would mean the authority of he NMi-
would mean the authority of the Mi-
the bureaucrat in ullimale analysis
woulg be in 5 position to reject the
panel that might pe recommendeq by
those concerned who have to be so
under the statute, Well, 1 would on-
ly to say that maybe there is same
basis in the argument j do not claim
that it is a perfect system within it-
self but the fact remaing that in more
than 100 univerdities that we haye at
present, this gystemy is prevailing
and, of course, in stray cases
there had beén a criticism about the
selection part Wt on overall pasig the
system has worked well and therefore,
1 would commeng the acceplance of
. the same procedure in the present
#- context also, The process of election
in the matter of such high offices is
fraught, in my view, with dangerous
consequences, Thepn it{ brings.in the
rift, it brings in the confroversy which
should be avoided and in my view,
this system has worked well notwith-
standing that in some slray cases, it
diq create a problem. But that only
shows even the problems which have
been created in stray cases only show
the strength of the system itself and
that is why, it is difficult for me to
accepl that concept which has been
adumbrated by quite a few Mem-
bers .. (interruptions)

DR. R. K. PODDAR: I suggested
that the Vice-Chancellor shall be ap-
pointeg LY ine court.

SHRI P. SHIV SHANKER: T have
answerey thal. T said that it will he
a process of election by the Anjuman
that creates the problem.

DR. R. K. PODDAR: Panel of three
persons. . . .

SHR] P. SHIV SHANKER. No, ho,
Today, the position is that it is clear
from the statute itself that there is a
Committee which Committee iz ap-
pointed at the ehest of  diifferent
authorities. It is that Commitlee
which  suggests the panel and that

[29 AUG.

1988 ] Islamia Bill, 1988 330
panel is considered by the Visjtor.
Therefore, as I said.... (nterrup-
tions). ...

DR. R. K. PODDAR: That panrel. ...

SHRI P. SHIV SHANKER: 1 do not
deny Mr. Poddar, that in stray cases,
certain selections have come for severp
criticism. I do not deny thal. [ fact,
that fs why, I said that in practically
more than 150 or odg Institutions
where this system is peing followed_ it
hag been followed with success and
the very fact that in some stray cases,
ther, hag been some Infirmity shows
the strength in the system itsel and
I am of the view that the system
which hag worked well let ugs follow
it up and let us not push in ihe con-
cept Of the elective process i these
matters which might create more
complications. Now, some of the hon.
Members have referreq aboui the
constitution of tphe Executive Com-
mittee, the Majlis-i-Muntazimah and
in that conlext what has been sug-
gesteg is about the manner in which
the seniority of the professors is re-
ckoned with in these Committeag and
one of the suggestions was as o why
not an eleclive process be carried out,
I woulg only like to submit that there
are divergent views on ihig issue. 1In
fact, 1 have before me the report of
the Select Committee on the Vishwa
Bharati Bill, 1978 where thiz issue
was squarely considered and the Se-
lect Committee felt, the committee has
recommended that the replacement of
the system of electiong ig to be by the
System of rotation by seniority in the
case of teaching and non-teaching ca-
tegories of staff. So, there may be
two views jp the matter. 1 am not say-
ing here that what ig being written
here js the perfect way out bul the
fact remains that this particular Se-
lect Committee hag gone into  the .
whole gamut of the representation ol
the teachers through the wprocess ot
eleclion and they foung that it is not
a good system. Maybe that we may -
agree or we may not agree, that is a
different jssue altogether. Bul we
followed this course of the seniority
of the {eachers and the rotation part
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of it, taking intp consideration the €x-
perienceg in gifferent institutions. 1
do not deny that this system also
suffers from p slight infirmify that the
democratic process slightly gets im-
peded in this process but in certain
respects, sometimes, one hag to look
1o the provlem in the overall perspec-
tive and that is hoyw we haye looked
into this aspect and we feel that the
seniority of the teachers could Dbe
reckoneg with.

3.00 p.M.

Then, of course, certain hon. Mem-
bers have made observations regard-
ing the provisions of clause 11(2)
where the overall authority has been
given to the Vice-Chancellor, that fs,
the Shaikh-ul-Jamia. I must submit
that having regard to the fact that a
very hign educationgl authority holds
this podition there gseems to be noth-
ing wrong in giving him the authority
of the principal Executive Officer and
the Academic Officer of the Univer-
sity. Of course, he has to necessarily
exercise g general supervision and
control over the affairs of the Univer-
sity.

Some hon. Members made a mention
about the maintenance of the charac-
ter of a minority instifution as in the
case of the present university. This has
been discussed at length by us. I have
discussed with a few educationists and
a few authorities who are connected
with the Jamia itself. Having regard
to the fact that it should reflect the
historic character ot the institution,
we felt that this ghould be given in the
definitjon of ‘University’ in the Bill,
which reads;—

“University” means the educa-
tional institution known gas “Jamia
Millja 1Islamia™ founded in 1920
during the XKhilafat ang Non-Co-
operation Movements in response to
Ganghiji’g call for a boycott of all
Government-sponsored  educational
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institutiong which was subsequently
1egistered. . , 7

Therefore, that charazter of tha insti-
tution had to pe maintained. The cha-
racter of the instituffon in this case is
not only historical but secular too. Tt
is in thig viey, that I thiak that it 4s
not possible for us lo accept the sug-
gestion made by some hon. Members.

Some hon. Members have referred to
hostel accommodation, ete. That is a
matter which can be gone into. 1t is
not that ifficult.

Ag fay as ‘studies’ and so on are
concerned, I would invite the atten-
tion of the hon. Members fo the pro-
visions confained in clause 5 of the
Bill. They are thus:

The objects of the Unjversity
shall be to disseminate ang advance
knowledge bHy wroviding instruction-
al, researcn and extension facilities
in guch brancheg of learning as it
may deem fit and the University
shall endeavour to provide io stu-
dents and teachers the necessary
atomsphere ang facilities for the
promotion of—

- (i) innovations fin education
leading to restructuring of cours-
es, ney methods of teaching and
learning, and integral develop-
ment of personality;

(ijy studies
plines;

in various disci-

Thig answerg the objections raigseq by
some of the Members including hon,
Mr. Vajpayee.

(iii) ‘inter-disciplinary gstudies;

(iv) national integration, secular-
ism and international understand-
ing.

The whole approach has a very hroad
outlook. Therefore, I commeng it for
the acceptance of the House.
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I have already made my submis-
sions ahout represeatation in the
Anjuman and other authorities. The
election process is maintained jn res-
pect of some. In respect of certain
categories, that is, teaching commu-
nity, etc., it has not been majntained.

One of the hon, Members made spe-
cial referance to the Vice-Chancellor’s
special powers, There are special po-
wers for the Vire-Chancellor, As I
have already read out the special po-
wers are vesteg in the Vice.Chancelior
by clause 11, He has the overall
supervision and control of the institu-
tion, The statutes of the University

ate given in the Schedule itself. These -

statutes are liable 1o be amended by
the Anjuman. In {act, the various
clauses which have been adumbrated
in the Bill itself are directed towards
this process because we never wanied

that there should be a  va-
cuum. Therefore. we ithought
that the present  statutes may
be brought along with the Bill

itself as a part so that immediately
after this the legal process gtarts, The
Majlis-i_-Muntzima and the visitor
could go into it and change the sta-
tules g5 and when necessary, One of
the honourable Members asked why
iy remaineg a deemed unjversity for
such a long time I would only
like to submit that under Section 3 of
the University Grants Commuission Act
I looked at it and the honourable
Member himself was one of the gpea-
kers on that occasion and he support-
ed the University Grantg Commission
Act—deeme,; . status was provided for
giving the status of a deemed univer-
sity to the institution. It is true that
it has taken tweny-six years for the
purpese of conyerting it into a full-
fledged university, But the fact re-
m=zing that We have decided to make it
a full-fledged university and that
should not be a discredit to us. Then
a very significant observation has been
made by honourable Member whether
a1t 1he universitieg should be similar
in charactey when it comes to the
question of imparting academic edu-
calion, I agree that different insti-
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tutions must specialise in different
forms, And that i why there is a
leeway instructjon jn Clause 5 of the
Bilt itself that the university coull
decide on the Jine of leaching, the
courses of study and ihe specialities
that it wants to pursue. That is a
matler which ghould be gone info.
One othey honourable  Member  parti-
cularly referred to statule 44, 1
thought that I shoulg deal with it be-
cause he stressed it too much with re-
ference to the old boys, the alumnj,
Now, the posifion ig that he gbjected
to sub-clause (1) of Clause 2 of s*atute
44: “He has paid such supscription
ang satisfied such conditiong as may
be prescribed by the ordinance,” The
ordinances are framed by {he execu.
tive council, that is, Majlis-e-Muntaz.
mi, so far as this law is concerned,
and as of date there are no ordinances
at all, Now tHis is the statute which
is presently governing ihe institution,
1 have already made a suggestion, if
thig irks the old poys, perhapg some-
thing should be done to drop it. That
is 3 matter which could be gone into,
As of today I have to bring to the
notice of the House that there is no
such condition of whatsoever nature
excepl what hag heen mentioned in
the statute itself in a substantive
form, Then, one other honourable
Member wag keen that in the defini-
tion of ‘university' the names of all
those founders should be mentioned, 1
think we have already referred to the
khilafat movement in that; we have
brought in the concept of Gandhiji’s
ideals, It may not he possible to
bring in all the names, but something
could be done in a different form and
I will consider how best it could bhe
done, insteag of bringing them in the
statute itself whether e should not do
someihing for those founders at
whose instance the institution was get
up, That ig g different §ssue which
could be considered in a different
form. Suggestions have been made on
Clause 5 that a mention should be made
particularly for Muslims, I would
nol like it as I have already made my
submission gbhout the secular character
and thg pistorical basis for this insti-
tutjon, T woulg not like to go into this
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ducstion bul the fact remains that we
have tried to giye careful thought to
each and every clause before it was
brought in here, And, Sir, I would
"like to assure the House that while
taking note of the sentiments ihat
have peen expressed here, what hetter
vould be gone we would do while
amending the Statutes

1 onre again express my grateful
thankg to all the Members because
every Member has supported this Bill
and the very fact that everyone has
supported this Bill gives me great
strength so far as this institution is
concerned and it is a tribute to those
who are running thig insfifution that
every honourable Member has sajd a
goog word, Thank you very much.

THE VICE-CHAIRMAN  (SHRI
JAGESH DESAJy. The question is:

“That the Bill to establish and in-
corporation a teaching Universily
in the Unjon Territory of Delhi and
lo provide for matters connected
therewith or incidental thereto. be
taken into consideration.”

The motion pas adopted.

. THE VICE-CHAIRMAN (SHRI!
. JAGESH DESAI). We shall now take
up the clause-hy.dlause consideratjon
of the Bi'l,

Clauses 2 10 41 and the Schedii

were added to the Bill,

Clawse V| the Enacting  Forpmula, the
Preamble and the Title were added to
the Bill.

*

SHRI P, SHIV SHANKER: Sir 1
beg {0 Mmove:

“That the Bill be passed.”
The question yas proposed,

THE VICE-CHAIRMAN (SHRY
JAGESH DESAI): Yes, Mr, Malaviya.

SHRY 5ATYA PRAKASH MALA-
VIYA (Li#tar Pradesh): Sir, I would

s
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like to draw the attention of the hon.
Minister to the constitution  of
the Anjuman, that is. the Court, nd,
in this connection, I would like 1o
drayw his attention to clause 18 regard-
ng representatives of Legislatures.
According to these three Members of .
Parliament sheuld he nomijnated, two
by the Speaker of the Lok Sabha and
one by the Chairman of the Rajya
Sabha, Now, under article 79 of the
Constitution, Parliament consist of the
President gnd the two Houses krown
as the Council of States or the Rajya
Sabha and the House of th, Peop'e
or the Lok Sabha, Now, so far as
Legislatures are concerned, ihey are
defined in article 168 of the Constitu-
tion which says that there shall be a
Legislature for the State with one or
lwa Houses ang the Governor. MY
point s that no representativa of
Legislature has actually been provided
herg for Delhi. But, in the case of
Dethi, Legislature means the Metro-
politan Council of Delhi.

_SHRI p. SHIV SHANKER. Where is
it? In clause 18° )

SHR] SATYA PRAKASH MALAVI-
YA It is on page 24, Kindly go thro-
ugh page 24 of the Biill,

SHRI P, SH1v
mean the Statute?

SHANKER: You

SHRI SATYA PRAKASH MALAVI-
YA: Yes. You have stated therein
that there ghould pe a representative
or representatives of Legizla-
tives while Parliament is not
a Legislature. Parliament consists
of the Lok Sabhg and the Rajya
Sabha whereas you have sald that twe
Members shoulq be nominated jy the
Speaker of the Lok Sabha and Mem-
ber to pe nominaled by the Chairman
of the Rajya Sabha. You have also
laid down in sub.clause (xix) that one
representative is to be nominated py
the Union Territory administration for
the Delli Administration. My point is
that ejlher you should change the
word “Legislatures” to ‘*‘Parliament”

\
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or You make a provision for 5 repre-
sentalive of the Metropolitan Council
also in the Jamia,r You haye said that
ong representative of the Delhi Ad-
ministration is to be nominated by the
Unjon territory administration, Actua-
lly, t{ should be a yepresetative of the
Metropolitan Council.

SHRI P. sHIV SHANKER: I would
like to submit tha{ Parliament itself is
also a legislature in a broad sense.

SHRI SATYA PRAKASH MALAVI-
YA: But, according to the Constitu-
tion, it ig not so, That i why 1
brought it to your notice,

SHRI P. SHIV SHANKER: Wil
Kindly look into
the coniextual part also of the whole
thing. Now, when we say the definition
of ‘Parliament’ in article 79 is related
for the purpose of th, law part of it
framing of the law part of it, it has
béen said here that the Speaker of the
Lok Sabha will nominafe and then the
Chairman of the Raiya Sabha will
nominate, Ang then when there is the
nse of the worg Legislature’, that is
generic in sense, But while I am not
able to exactly catch where you are
finding the difficulty, so far as the Sta-
tuteg are concerned I have said that
the Statutes as existing today have
been broughy in by way of Schedule,
They are liable to be amended. They
will be gone into. I have already
saiq that I have also noted the various
observationg that have been made by

the hon, Members, I am sure that
the Maijlis:e-Muntazimah, when cons-
tituted, will certainly take into acco-
unt the observationg that hav, heen
made ‘in regard to the Statutes,

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): The question is-

“That the Bill he passed.”

The motion was qdopted.
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DELHI RENT CONTROL (AMEND-
MENT) BILL, 1988.—Contd.

THE VICE.CHAIRMA)N (SHRI
JAGESH DESAI): There is one
amendment by Shri Malaviya....

ot W W WwAE (SET
g3m) @ HWT F quAT HueE gegd
F@r g f&:
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The question was proposed,

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI)y. shri Kamal Morar-
ka, Ten minutes,

SHR1] KAMAL MORARKA (Rajas-
than). gir, the Bill that has come be-
fore the House affter a prolonged dis-
cussion and debate through the Press
among the people is a dgamp squib. It
has not even scratched fhe surface of
the problem. The gbjects of the Bilk as
given in the BiH jtself are three: first.
to rationalise the relationg between the
landlords and tenants: second, to boost
the housing activity; and third, to re.
duce litigation petween landlords and
tenants. Sir. I submit—I -will show



